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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
T2 22

OfﬂFAINDO 61/94 -

i Dt. of Decgision : 15-11=85,

M. Shankar | .. Applicant.

Vs ' |
1. Union of India, Rep. by T T e o
its Secretary, Min. of |
Urben Desvelopment, Govt. .
of India, Nirman Bhavan,

New Delhi-110 011, |

2. Superintanding Enginggr(cﬂord)L
Southern Zone, CPWD., 140
Marshalls Road, Egmora,ﬂadras-ﬁ.

3, Director General of Works, |
CPWD., Nirman Bhavan, .
New Delhi-110 D11. |

4, Superintending Engineer,Hyderabad
Central Circls, CPWD., Nirman
Bhavan, Hyderabad-500 195. |

8. Executive Fngineer, Hyderabad' Central
Division No.I¢Els)CPWD, Nirman Bta van,

Sultan Bazpar, Hyderabad.
. ‘ [

| .. Respondents.
i
|

Counsel for the Applicant : Mr. P.B. Vi jayakumar

Counsel for ths Respondents: Mri N.R.Devaraj,Sr.CGSC.
\

CORAM: {
THE HON'SLE SHRI JUSTICE V. NEELADRI RAD : VICE CHAIRMAN

I

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
i
|

Y



»

0.A.No.61/94 Dt.of order:15-11-1995|

ORDER
L |

AS per Hon'ble Shri Justice‘V.Neeladri Rao, Vice‘Chairman

Heard Shri P.B. Vijay?kumar, l€éarned counsél
for the applicant and Shri ﬁ.R. Devraj, learned Standing
Counsel for the respondents.
2. The applicant herein ﬁas engaged as =a Drivér
in the office of the 5th respondent from 19.3.1990

on 'work order' basis and continued till April, 1994.

It is alleged for the appliéant that he was nct provided
with work from May, 1994 to July, 1994, though 'status-quo'
order was passed in this CA. The further submiSﬁion

of the applicant is, that from August, 1994, he was

PULTINY
again re-engaged, but the order is passed to the effect
that he éﬁkengaged through ﬁn inter-mediary ,ar ,iln
;

reality, he is working from August, 1994 as a Driver
in Vehicle No.AP9 9F 95 belonging to National Airport

Authority, Projects Divisioq-II. |

3. The plea of the respondents is that, there is

no 'Employer-employee! relatFonship andg hence% thF

question of regularisation of his services as a Driver

as prayed for in this 0CA, does not arise,

A | |
4. It is =¢ed inter-alia in Govt. of india,

Central Public Works Department, Dte. General of
Works letter No.34/17/93-EC.X dated 18.8.1993

as follows:

cieecaean cee...YoOU ar%, therefore, once again
requested to send a list of all such daity
. rated Muster Roll -‘Workers encgaged on hand
receipt or work orderior any other basis

e -



defying the existing Goernment instructiecns,
ensuring inter-alia 'termination of the services
of all such workers whe have not completed

240 days of service in two consequtive years.
Your probable deman@ reguiring appointment of
such workers may also be intimated to this
Directorate.

Since the'instructions with regard
to absolute ban cn engagement of’ workers on
Muster Roll issued on 19.11.85 will =lse
apply to any form of engagement of workers
of daily rated including work order, yocu,are,
therefore, requested to follow the instructions
even on woirk erder be macde.,™ o )

5. There is no dispute| in regerd to the period

for which the applicant wprked by 18.8.93, the

date of the letter referréq to herein before:amsd 5»

if it is not a case of woFking for l§ss than 240 days

in two consequtgve years]énd if the name of the applicant
has not yet been forwardeﬁ in persuance of the said

letter, tkem the name of the anplicant haé to be forwarded

as observed in the letter dated 12.8.93,

6. If the applicant isg goirg to make a represehtation

in this regard to the Director General of Works,CPWDm

through proper channel, he is free to do sojand if
3 ‘

it is sent by Registered Post Acknowledgerent Due ’
to the cencerned authority, the latter has to forward
the said representation éo Directoer General of Works,CPWD
T RalRe~ ‘ ‘ 7
and Director General of Works, CFWD has to consider

L :
the representation of the applicant in accordance with

sactT
the guidelines if any&e@%~eva$¥ab?é..

7. We&Feel.this oA ca? be disposed of ea the above
A [ A

said manner with 1iberty:to the applicant to file
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5.

6.

7.
8.
9.

pvm .

& 7

a fresh applicétion ﬁnder Sec.y'19 of the AT act, if -
he is so acdvised jin césg he iET nct regulafised e
a-ﬁe—&e—&med It is needless to say that if there.
Iis work for Dr‘i‘ver, no fres‘ner! shall be engéged

in preference to the applicantl,.
8. OA is ordered accerdingly. No COS‘CS.//

. ! ‘ .
(R,RANGARAJAN) ' (V.NEELADRI RAC)
Member ( Admn) ' Vice Chairman : \ _

Dtd. :The 15th N‘ovember, 1995

Dictated in thel Open Court . m_\\:hj'

mvi . 7 |

The Secretary, ‘Min. of Urban Development,
Union of India, Govt.of Indla,
mrman Bhavan, New Delhiell. |

The Director General of w::rks,
Cpwh, Nirman Bhavan, B
New Delhi-11l,

The Superintendent aﬂhginéer:,
Hyderabad Central Circle, CPWD,‘
Nirman Shavan, Koti, Hyderabad.

The Executive Engineer, Hyderabad Central Rivision II,
CPUD, Nirman Bhavan, Koti, Hyderabad.

The Executive Engineer, Hyderabad Central Division No,I(Ele)
CPWD, Nirman Bhavan, Sultan Bazar, Hyderabad.

- !
One cOpy to Mr.P.B.Vijayakenar, Advocate, CAT.Hyd.
One ccpy to Libxrary, CaT.Hyds
One spare COpYs
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TYPED BY . CHECYED BY
‘ | COMPARED BY = | APEROVAD EY

T LR _CEWTRAL ADMINISTRAIIVE TR)2U.L..

Fl ) e
THE HON'BLE MR.JUSTICE V.NEELADRIRAC

AND
THE HON'BLE MR.R.RANGARAJAN 3M(&)

r

DarTED: \§ - [1-1995

" ORDERZTUDGMENT

— A

MeAs/ReAe/Cuer.NOW

- ‘ in
0.a.m0. BV \Q\Lt 4

T AWNO. (W.P.5oO.

Admivtted and Interim directions
Issukd., ‘

Ail eds ,
DigpOsed of with‘ditéctions.

M
Dismissed,

i

Dighissed as withdrawn.
Didmissed for default.
Orfiered/Re jected,

No order as tO costs.






